FORM A

PUBLIC ANNOUNCEMENT )
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process

for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF RADIUS SUMER DEVELOPERS
PRIVATE LIMITED

L - ) RELEVANT PARTICULARS -
1. | Name of corporate debtor RADIUS SUMER DEVELOPERS
PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 13/11/2014 _
3. | Authority under which corporate debtor is . : ;
F incorporated / registered P Registrar of Companies, Mumbai.
4. | Corporate Identity No. / Limited Liability | U45400MH2014PTC259274
Identification No. of corporate debtor
5. | Address of the registered office and principal | ONE BKC, A Wing 1401, Plot No. C-66, G
office (if any) of corporate debtor Block, Bandra Kurla Complex,
Bandra(East), Mumbai City, Mumbai,
Mabharashtra, India, 400051
6. | Insolvency commencement date in respect of | 18.03.2025
corporate debtor
7. | Estimated date of closure of insolvency | 14.09.2025
resolution process ‘
8. | Name and registration number of the insolvency | Bharat Ramakant Upadhyay
professional acting as interim resolution
| professional Reg. No.: IBBI/IPA-002/IP-N00120/2017-
18/10289
9. | Address and e-mail of the interim resolution | 507, 5th floor, C2 Wing, Skyline Wealth
professional, as registered with the Board Space, :
Skyline Oasis Complex, Premier Road,
Near Vidyavihar Station, Ghatkopar- West,
Mumbai — 400086
Email Id registered with IBBI:
brupadhyay(@hotmail.com
10. | Address and e-mail to be wused for|507, 5th floor, C2 Wing, Skyline Wealth
correspondence with the interim resolution | Space,Skyline Oasis Complex, Premier
professional Road, Near Vidyavihar Station, Ghatkopar-
West, Mumbai — 400086
Email Id registered with IBBI:
brupadhyay@hotmail.com
Claims to be sent on Email Id:
cirpradiussumerdeveloperpvtltd(@email.com
brupadhyay.irp@gmail.com
11. | Last date for submission of claims 01.04.2025 being the 14™ day from the date
of receipt of order.
12. | Classes of creditors, if any, under clause (b) of | Allottees Real Estate Projects
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified to 1. Girish Krishna Hingorani
act as Authorised Representative of creditors in 2. Sanjeev Goel
a class (Three names for each class) 3. Vallabh Narayandas Sawana




14. (a) Relevant Forms and cirpradiussumerdeveloperpvtltd@gmail.com

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered thfe comn}en.cement (;t; :
corporate insolvency resolution process of the Radius Sumer Developers Private Limited on
Day of March, 2025.

The creditors of Radius Sumer Developers Private Limited are hereby called upon to submit their
claims with proof on or before 1* April, 2025 to the interim resolution professional at the address
mentioned against entry No. 10,

The financial creditors shall submit their claims with proof by e]ectronjc means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12: shall inc.iicate its choice of
Authorised representative from among the three insolvency professionals hs.ted against entry No.13 to
act as Authorised representative of the class Allottees Real Estate Projects in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Bharat Ramakant Upadhyay harat Upadhyay
Interim Resolution Professional BBIPAD02AP-NO01201
Reg. No.: IBBI/IPA-002/IP-N00120/2017-18/ 10289

Date: 20.03.2025
Place: Mumbai



14

NOTICE OF LOSS OF SHARE CERTIFICATES
NOTICE is hereby given that the following share certificate(s) issued by ICICI Bank Ltd (the
Company) are stated to have been lost or misplaced and the registered shareholders(s)
applied forissue of duplicate share certificate(s)
Folio No. REGISTERED CERT. DIST DIST EQUITY
'| _SHARE HOLDER(S) NO FROM T0 SHARES
1. ANTOINETTE RODRIGUES| 7857 | 4420456 | 4420955 500

1008472| 2. JOAQUIM RODRIGUES
(DECEASED) 906816 | 5830230841(5830230890 50
Any Persons who has/ have claim in respect of the said certificate(s) should lodge
his/her/their claim with all supporting documents with the Company or Kfin Technologies
Limited. Selenium Tower B, Plot 31-32, Gachibowli, Financial District, Hyderabad - 500032.
If no valid and legitimate claim is received Within 15 days from the date of publication of this
Notice, the Company will proceed to issue Duplicate Share Certificate(s) to the share holders
listed above and no further claim would be entertained from any other person(s).
Name of the Shareholder 1
Antoinette Rodrigues
Name of the Shareholder 2
Joaquim Rodrigues (Deceased)

Place : Mumbai
Date : 21-03-2025

JENBURKT PHARMACEUTICALS LIMITED
Nirmala Apartments, 93, JP Rd, Azad Nagar, Andheri West, Mumbai, Maharashtra 400058
Notice is hereby given that the Certificate(s) for the under mentioned Equity Shares of the Company
have been lost / misplaced and the holder(s) / purchaser(s) of the said Equity Shares have applied
to the Company to issue duplicate Share Certificate(s).
Any person who has a claim in respect of the said Shares should lodge the same with the Company
at its Registered Office within 21 days from this date else the Company will proceed to issue
duplicate certificate(s) to the aforesaid applicants without any further intimation.
Folio No.|Name of the Share Holder No. of|  Distinctive Certificate
Shares| Nos. Nos.
HO000722|Hansa V Bhagat & Sanjay V Bhagat| 200 | 3518201-3518400 | 16590 - 16591
H000722|Hansa V Bhagat & Sanjay V Bhagat| 100 |3518501-3518600 16593
HO000722|Hansa V Bhagat & Sanjay V Bhagat| 800 (3519101 — 3519900 16599 - 16606
H000722|Hansa V Bhagat & Sanjay V Bhagat| 300 (4306401 — 430670024472 - 24474
HO000722|Hansa V Bhagat & Sanjay V Bhagat| 300 |4306801 - 430710024476 — 24478

Total | 1700
Place: Mumbai Name of the Shareholders:1.Hansa V. Bhagat
Date: 21/03/2025 2.Sanjay V. Bhagat|
Public Notice

TO WHOMSOEVER IT MAY CONCERN
This is to inform the General Public that following share certificate of (name of Company) Mahindra
& Mahindra Limited having it's Registered Office at: - Gateway Building, Apollo Bunder, Mumbai,
Maharashtra, 400001.

Registered in the name of the: - Anand Chakrapani Following Shareholder/s have been lost by them.
Sr. |Name of the [Folio No. | Certificate | Distinctive Number/s No. of | Total Number
No. [ Shareholder/s No. Shares | of Shares &
Face Value
Anand A012297 | 419912 |1241336092 - 1241336567 | 476 952 Equity
Chakrapani 2020729 6603009 — 6603152 144 shares in
2021023 |6708437 - 6708768 332 05/- Paid Up

The Public are hereby cautioned against purchasing or dealing in any way with the above referred
share certificates.

Any person who has any claim in respect of the said share certificate/s should lodge such claim with
the Company or its Registrar and Transfer Agents KFin T ies Ltd, Karvy ium Tower
B, Plot number 31-32, Gachibowli, Financial District, Nanakramguda, Hyderabad, Telangana,
500032 within 15 days of publication of this notice after which no claim will be entertained and the
Company shall proceed to issue Duplicate Share Certificate/s.

Place: Mumbai Anand Chakrapani
Date: 21.03.2025 Name of Shareholder.

Belindia Finance & Investments Pvt Ltd

CIN: U65993MH2005PTC152862
154 | C, Mittal Court, Nariman Point, Mumbai - 400 021.
Tel.: 67681111 Fax: 67681199 Email: belindia@rosyblue.co.in

NOTICE

Notice is hereby given that the Company has received the following requests to transfer the
equity shares from Prasam Trading and Finance Pvt Ltd. ("Transferor") to Vikram Ramesh
Parekh and Chetan Ramesh Parekh, the proposed transferee(s) ("Transferee").

The details of the proposed transfers are:

Sr. | Folio no.| Name of No. of equity | Distinctive | Name of the
No. Transferor (s) shares of numbers Transferee(s)
Rs.10 each
1 | BI-27 Prasam Trading 50000 2040751 to | Vikram Ramesh
and Finance Pvt Ltd 2090750 Parekh and Chetan
Ramesh Parekh

Any person who has any objection in respect of the proposed transfer of equity shares referred
to above, shall intimate in writing to the Director at the Registered Office of Company or
abovementioned email, within 7 days from the date of publication of this notice and if no objection
is received by the Company within the stipulated period then the Company shall proceed with
the transfer of the said equity shares in favour of the above-mentioned transferee(s), without
any further intimation.

Belindia Finance & Investments Pvt. Ltd.

Sd/-

Rajiv R Jhaveri

20 March 2025 Director
Mumbai DIN 00049550
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NUCFDC | AND DEVELOPMENT CORPORATION LIMITED

LATSRELLA CGANIZATION PO THE LAAN CO.OPERATIVE,

Regd. Office: B-14, 3" Floor, A-Block Shopping Complex, Naraina Vihar, Ring Road,
New Delhi - 110 028. « CIN: U65990DL2020PLC363322

Corporate Office: G-4, Windfall Building, Sahar Plaza Complex, J. B. Nagar,
Andheri Kurla Road, Mumbai - 400 059. « Email: info@nucfdc.in « Phone: +91 86557 21727

PUBLIC NOTICE

Notice is hereby given for the information of public that pursuant to Para 69 of RBI
Master Directions DNBR.PD.008/03.10.119/2016-17 dated September 01,2016
and in accordance with the approval accorded by Reserve Bank of India (RBI) vide
its letter dated 4" March,2025 for change in constitution of Board of Directors of
the company by nomination, the following persons are being appointed, as
directors on the Board of the Company by major shareholders and representing
their respective Institutions:
1. Shri Pankaj Kumar Bansal, IAS, as director representing National Co-operative
Development Corporation New Delhi;
2. CASunil Vithal Saudagar as director representing Saraswat Co-operative Bank
Limited, Mumbai,
Stakeholders / members of the public may raise their concern, if any, in the matter
of appointments within 30 days from the date of publication of this notice, to the
company on the designated email ID: info@nucfdc.in and addressed to the
undersigned. This Public Notice is also available on the company’s website at
www.nucfdc.in.

For National Urban Co-operative Finance and Development Corporation Limited,

Prabhat Chaturvedi
Chief Executive Officer (CEO)

FORM A - PUBLIC ANNOUNCEMENT
(Under R ion 6 of the I y and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

RELEVANT PARTICULARS
1. |Name of corporate debtor RADIUS SUMER DEVELOPERS PRIVATE LIMITED
2. | Date of incorporation of corporate debtor| 13/11/2014
3. |Authority under which corporate debtor | Registrar of Companies, Mumbai.
is incorporated / registered
. | Corporate Identity No. / Limited Liability | U45400MH2014PTC259274
Identification No. of corporate debtor

IS

5. |Address of the registered office and ONE BKC, A Wing 1401, Plot No. C66, G Block,
principal office (if any) of corporate Bandra Kurla Complex, Bandra(East), Mumbai City,
debtor Mumbai, Maharashtra, India, 400051

6. | Insolvency commencement date in respect of corporate debtor \ 18.03.2025

7. |Estimated date of closure of insolvency resolution process \ 14.09.2025

8. |Name and registration number of the Bharat Ramakant Upadhyay

insolvency professional acting as interim | Reg. No.: IBBI/IPA-002/IP-N00120/2017-18/10289
resolution professional
. |Address and e-mail of the interim 507, 5th floor, C2 Wing, Skyline Wealth Space, Skyline
resolution professional, as registered Qasis Complex, Premier Road, Near Vidyavihar Station,

©o

with the Board Ghatkopar- West, Mumbai - 400086
Email Id with IBBI: brupadhyay@hotmail.com
10.|Address and e-mail to be used for 507, 5th floor, C2 Wing, Skyline Wealth Space, Skyline

correspondence with the interim
resolution professional

Qasis Complex, Premier Road, Near Vidyavihar Station,
Ghatkopar- West, Mumbai - 400086

Email Id registered with IBBI: brupadhyay@hotmail.com
Claims to be sent on Email Id:
cirpradiussumerdeveloperpviitd@gmail.com
brupadhyay.irp@gmail.com

11.|Last date for submission of claims 01.04.2025 being the 14th day from the date of
receipt of order.

12.|Classes of creditors, if any, under clause | Allottees Real Estate Projects

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution

professional
13.|Names of Insolvency Professionals 1. Girish Krishna Hingorani
identified to act as Authorised 2. Sanjeev Goel

Representative of creditors in a class 3. Vallabh Narayandas Sawana

(Three names for each class)

(a) Relevant Forms and

(b) Details of authorized representatives
are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the

commencement of a corporate insolvency resolution process of the Radius Sumer

Developers Private Limited on 18th Day of March, 2025.

The creditors of Radius Sumer Developers Private Limited are hereby called upon to submit

their claims with proof on or before 1st April, 2025 to the interim resolution professional at

the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its

choice of Authorised representative from among the three insolvency professionals listed

against entry No.13 to act as Authorised representative of the class Allottees Real Estate

Projects in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 20.03.2025 Bharat Ramakant Upadhyay
Place: Mumbai Interim Resolution Professional
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cirpradiussumerdeveloperpvtitd@gmail.com

e (§) UCO BANK

SA Gouvt. of India Undertaking)
Head Office-ll, Department of Information Technolo:
& 4, DD Block, Sector — 1, Salt Lake, Kolkata—700064

NOTICE INVITING TENDER
UCO Bank Invites tender for Supply, Printing & Personalization of 40 lakh
EMV Chip based Contact & Contactless cards
For more details, please refer to https://www.ucobank.com or
https://gem.gov.in

Assistant General Manager

Date: 21.03.2025 Department of Information Technology|

JSW STEEL LIMITED
Registered Office: JSW Centre, Bandra Kurla Complex, Bandra (), Mumbai - 400051

NOTICE is hereby given that the certificates for the undermentioned securities of the
company have been lost and the holders of the securities have applied to the company
to issue duplicate certificates.

Any person who has a claim in respect of the said securities should lodge such claim with
the company at its registered office within 15 days from this date; else the company will
proceed to issue duplicate certificates without further intimation.

Name of the Holder Folio No. | No. Of Shares| Distinctive Nos. | Certificate Nos.

Kamini Raizada JSW1160884 1500 2415333391 To 2691523
2415334890

Place: Mumbai Name of the Shareholders:
Date: 21-03-2025 Kamini Raizada

PUBLIC NOTICE

Notice is hereby given that the following Share Certificates for 440 Equity Shares of
Rs.10/- (Rupees Ten only) each with Folio No. 041586966 of Reliance Industries Ltd,
having its registered office at Maker Chambers 1V, 3rd Floor, 222 Nariman Point,
Mumbai, Maharashtra, 400021 registered in the name of NEMIN VORA and JIMMY
VORA have been lost. NEMIN VIRENDRA VORA and JHANAVI NRUPESH SHAH has
applied to the company for issue duplicate certificate. Any person who has any claim in
respect of the said shares certificate should lodge such claim with the company within 15
days of the publication of this notice.

MUMBAI | FRIDAY, 21 MARCH 2025 Business Standard

PUBLIC NOTICE

Notice is hereby given that the following Share Certificates for 1540 Equity Shares of
Rs. 1/- (Rupees one only) each with Folio No. 07501259 of State Bank of India having its
registered office at Corporate Centre, 14th Floor, State Bank Bhavan, Madame Cama
Marg, Mumbai, Maharashtra, 400021 registered in the name of Nand Kishore Lohia
have been lost. Krishna Kumar Lohia has applied to the company for issue duplicate
certificate. Any person who has any claim in respect of the said shares certificate should
lodge such claim with the company within 15 days of the publication of this notice.

Folio No. Certificate Number [Distinctive Number|Distinctive Number No. of Shares
(From) (To)
07501259 6301334 8057907505 8057909044 1540
Date: 21-03-2025
Place : Mumbai Krishna Kumar Lohia

SCHAEFFLER INDIA LIMITED
CIN: L29130PN1962PLC204515
15th Floor, ASTP (Amar Sadanand Tech Park), Baner, Pune,
Maharashtra, 411045
NOTICE OF LOSS OF SHARE CERTIFICATE

NOTICE is hereby given that the following share certificates issued by the
Company is stated to have been lost/misplaced or stolen and the Registered
Holders thereof has applied to the Company for the issue of Duplicate Share
certificates.

Folio No. \Certiﬁcate No.\Distinctive Nos.\Shares\ Names of Shareholders

00015880] 267 | 185126-187125| 2000 |Bharati N Kataria & Madan A Kataria

The Public are hereby warned against purchasing or dealing in anyway, with the
above share certificates. Any person who has any claim in respect of the said
share certificates, should lodge such claim with the Company at its Regd. Office
at the address given above within 15 days of publication of this Notice, after
which no such claim will be entertained and the Company will proceed to issue
Duplicate share certificates.

Date: 21.03.2025

PUBLIC NOTICE

This is to inform the general public that, a
Registered original Deed of Conveyance in
respect of property admeasuring 1124.56 sq.
meters i.e. 1334 sq. yards bearing City Survey
No.813, 813/1 to 7 (Part), Lying being and
situated at Village-Mohili, in the Registration
District and Sub-District of Mumbai City and
Bombay Suburban District in Greater Bombay
situated Pereira Compound, Safed Pool,
Sakinaka, Mumbai-400 072 dated 27/11/1998
executed between Mr. Xavier Mathias Pereira
alias Mr. sayer Mathias Pereira, 2) Mr. Mary
Lawrence Pereira and 3) Mrs Lucy Sebastian
Pereira as the Vendors of the first part and
Mr. Balaram Sampat Yadav as the Confirming
party of the Second part and Mr. K.Narayanan
and 2) Mrs. Rajeshwari K Narayanan as the
Purchasers of the third part bearing
registration no. BDR-1-3-2934 of 1998
alongwith lodgment receipt and stamp duty
receipt and Index-Il have been lost/misplaced.
Mr. Mohammed Hanif Ajmeri, Partner of
M/s. star Developers has lodged the requisite
Police Complaint with the concerned Police
station.

Any person who has claims on the said
property pursuant to the said Deed of
Conveyance, should lodge such claim within
period of 7 (seven) days from the publication of
this notice with copies of such documents and
other proofs in support of his/her/their
claims/objections on the said property and or
said Deed of Conveyance. Milind B. Nar

Advocate

Office No.509, Kosha Kommercial Komplex,
Poddar Road, Primal nagar, Malad East,
Mumbai 400097, Mobile: 8080651995
Email ID: milindnarglc@gmail.com

NOTICE FOR LOSS OF SHARE

NDHRA PRAD
NT COMPANY LIMITED

E-PROCUREMENT NOTIFICATION

Folio Certificate No. Dist. From Dist. To No. of Shares
041586966 20118264 392776525 392776574 50
041586966 50063392 1155017384 1155017388 5
041586966 54971965 1335431471 1335431520 50
041586966 56093563 392776575 392776579 5
041586966 62442159 2206004401 2206004510 10
041586966 66694164 6878834264 6878834483 220

Date: 21-03-2025 NEMIN VIRENDRA VORA
Place : Mumbai JHANAVI NRUPESH SHAH

kota

@ Kotak Mahindra Bank

This is to inform you that our
Dadar (East), Mumbai Branch is shifting to
Ground Floor, Shop No. B3 and B4, Imperial

CERTIFICATE
We, KALIYA MURTHY THIRUMALAI
(PAN : GLGPK4052P) are jointly holding 100
shares of Face Value Rs. 10/- in United Spirits
Limited (formerly: McDowell & Co. Limited)
UB Tower. #24 Vittal Mallya Road, Bengaluru-
560001 in Folio MS140231 bearing Share
Certificate Number 509688 with Distinctive
Numbers from 43122889 -43122988.
We hereby give notice that the said Share
Certificate(s) are lost and We have applied to the
company for issue of duplicate Share Certificates
and Exchange of the same with Face Value Rs. 2/-
Certificate.
The Public is hereby warned against purchasing or
dealing in any way with the said Share Certificates.
The company may issue duplicate Share
certificates if no objection is received by the
company within 30 days of the publication of this
advertisement, after which no claim will be
entertained by the Company in that behalf.
Place : Chennai  KALIYAMURTHY THIRUMALAI
Date :21.03.2025 FolioNo: MS140231

APPDCL invites Tender for Supply of " Premium Make PST-1320 Scoop
Coupling for Coal Handling Plant for SDSTPS" through AP e-Procurement
platform vide NIT No. M100026544. For Further details, please visit:
www.apgenco.gov.in OR https://tender.apeprocurement.gov.in

Ro.No. 3623PPICLIADVT//2021-22, Date- 20.03.2025 CHIEF GENERAL MANAGER

NOTICE
NOTICE is hereby given that the Certificate (s) for CIPLALIMITED standing in the name (s) of

NIRANJAN VRAJLAL DALAL (Deceased) AND SHAUNAK NIRANJAN DALAL (Deceased).
Folio No No. of Securities Certificate No. Distinctive No.
CIP0018490 750 RS. 2/- 501760 74243096 — 74243845
CIP0018490 1125 RS. 2/- 501760 74243096 — 74243845

has/have been lost or mislaid and the undersigned has / have applied to the Company to
issue duplicate Certificate(s) for the said shares. Any person who has any claim in respect
of the said shares should write to our Registrar, KFin Technologies Limited. Selenium
Tower B, Plot 31-32, Gachibowli, Financial District, Hyderabad-500032 within one month
from this date else the company will proceed to issue duplicate Certificate(s).

Mahal, Khodadad Circle, Dadar (East),
Mumbai - 400014 in May 2025.

The existing lockers too will be
relocated to the new address.

Contact the Branch Manager for any details.

Kotak Mahindra Bank Ltd.

Reg. No.: IBBI/IPA-002/IP-N00120/2017-18/10289

CORRIGENDUM

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL,
MUMBAI BENCH
COMPANY SCHEME APPLICATION NO. C.A.(CAA)/12/MB-1/2025

In the matter of the Companies Act, 2013;

And
In the matter of Sections 230 to 232 read with Section 66
and Section 52 and other applicable provisions of the
Companies Act, 2013 and Rules framed there under as in
force fromtime totime;

And
Composite Scheme of Amalgamation and Arrangement
between the Valor Estate Limited and Esteem Properties
Private Limited and Advent Hotels International Private
Limited and their respective shareholders and creditors
under Sections 230t0 232

Valor Estate Limited having registered office at | ) | --- First Applicant

7th Floor, Resham Bhavan, Veer Nariman Road, | ) | Company / Company
Churchgate, Mumbai, Maharashtra, India, )

400020 (CIN: L70200MH2007PLC166818) )

CORRIGENDUM TO THE NOTICE AND ADVERTISEMENT OF THE MEETING OF
EQUITY SHAREHOLDERS OF FIRST APPLICANT COMPANY SCHEDULED TO BE
HELD ON FRIDAY, MARCH 28, 2025 AT 3.00 PM IST THROUGH VIDEO-
CONFERENCING/ OTHER AUDIO VISUAL MEANS
This is in continuation of the Notice and Advertisement dated February 26, 2025,
published by the Company in newspaper “Business Standard” in English
language and a translation thereof in Marathi language in newspaper
“Navshakti” having wide circulation in state of Maharashtra regarding notice of
the meeting of the Equity Shareholders of the Company (the “Notice”), to be
convened on March 28, 2025 at 3:00 P.M. (IST) (the “Meeting”), through Video
Conferencing / Other Audio Visual Means pursuant to the directions of Hon'ble
NCLT, Mumbai Bench vide its order pronounced on February 11, 2025.
As mentioned in the said Notice, the remote e-voting period for the said Meeting
was to commence from Saturday, March 22, 2025 at 9:00 AM (IST). However,
based on inputs received from the Depositories and the Registrar and Transfer
Agents regarding the technical difficulties in processing the BENPOS data between
the cut-off date and the commencement of remote e-voting period as mentioned
in the Notice, the commencement time for remote e-voting has now been
ised and r heduled to from Monday, March 24, 2025, at 9:00
A.M. (IST).
For ease of reference, we have reproduced below the details relating to the remote
e-Voting facility that would be available to the shareholders:

Monday, March 24, 2025 at 9.00 a.m. (IST)

Commencement of remote
e-Voting period (Revised)
End of remote e-Voting period Thursday, March 27, 2025 at 5:00 p.m. (IST)
The remote e-voting module shall be
disabled by NSDL thereafter.

Kindly note that there is no other change in relation to the meeting details.

The Corrigendum to the Notice and Advertisement is also hosted on the website of
the Company at https://www.dbrealty.co.in/scheme-of-arrangement.

Date: March 20, 2025 Sd/-
Place: Mumbai Mahesh Kuvadia
NCLT appointed Chairperson for the Meeting of Company

KYOORIUS DIGITAL PRIVATE LIMITED
Regd Off.:2nd Floor Kohinoor Estate, 165, TulsiPipe Road
Lower Parel - 400013 Dist. - Mumbai
CIN: U74300MH2007PTC170088

In the National Company Law Tribunal
Mumbai Bench-V
In the matter of the Companies Act, 2013
And
In the matter of Sections 230 read with Section 232 of the Companies Act, 2013
and other applicable provisions of the Companies Act, 2013
And
In the matter of Scheme of Amalgamation between Kyoorius Digital Private Limited
('KDPL' or 'the Transferor Company 1') and Kyoorius Communications Private Limited
(KCPL' or 'the Transferor Company 2') into Transasia Fine Papers Private Limited
('TFPPL" or 'the Transferee Company') and their respective shareholders (“Scheme”)
C.A.(CAA) /156 (MB) / 2024
Kyoorius Digital Private Limited
Kyoorius Communications Private Limited.. .Transferor Company 2
Transasia Fine Papers Private Limited Transferee Company
Notice and Advertisement of notice of the meeting of Unsecured Creditors
of Kyoorius Digital Private Limited, Transferor Company 1
Notice is hereby given that by an Order dated the 22nd January 2025, the Mumbai Bench
of the National Company Law Tribunal ( ‘Tribunal' ) has directed to hold a meeting of the
unsecured creditors of the Kyoorius Digital Private Limited for the purpose of considering,
and if thought fit, approving with or without modification, the Amalgamation embodied in
the Scheme of Amalgamation between Kyoorius Digital Private Limited and Kyoorius
Communications Private Limited into Transasia Fine Papers Private Limited and their
respective shareholders.
In pursuance of the said Order and as directed therein further notice is hereby given thata
meeting of the unsecured creditors of the Transferor Company 1will be convened and held
at 2nd Floor, Kohinoor Estate 165, Tulsi Pipe Road, Lower Parel, Mumbai 400 013,
Maharashtra, Indiaon Tuesday, April 22nd, 2025 at 11:30 a.m.at which time and place the
said unsecured creditors are requested to attend.
Copies of the said Scheme of Amalgamation and of the Statement under Section 230 can
be obtained free of charge at the registered office of the Transferor Company 1 or fromthe
office of its Professional, CAHarsh Ruparelia i/b M/s AR C H and Associates, Professional
at 1804, Anmol Pride, SV Road, Goregaon West, Mumbai 400 104.
Persons entitlied to attend and vote at the meeting, may vote in person or by proxy,
provided that the Proxy(s)in the prescribed form is deposited at the registered office of the
Transferor Company 1at 2nd Floor, Kohinoor Estate 165, Tulsi Pipe Road, Lower Parel,
Mumbai 400013, Maharashtra, India, not later than 48 hours before the meeting.
Forms of proxy are available at the registered office of the Transferor Company 1.
The Tribunal has appointed Mr. HV Subba Rao, Former NCLT Member, as Chairman of
the said meeting. The abovementioned Scheme, if approved by the meeting, will be
subject to the subsequent approval of the Tribunal.

....Transferor Company 1

Dated this 21st day of March, 2025

For Kyoorius Digital Private Limited

Sd/-

Mr. H'V Subba Rao

Chairman appointed for the Meeting

Date : 21/03/2025
Place: Mumbai

Name(s) of Shareholder(s)
NIRANJAN VRAJLAL DALAL (Deceased).
SHAUNAK NIRANJAN DALAL (Deceased).

NOTICE-SRM-84

GENCO
Maharashtra State Power Generation Co. Ltd.
Following Tenders are published on https://eprocurement.mahagenco.in
Sr. | E-Tender No. Subject
No.

EMD/Estimated
Value

3000055839 | (210 MW).

1 |210MW/WTP/|One year work contract for Sampling & Analysis of| Rs. 67,752.00
T-725/RFX- |various Air & Water samples in & around Koradi TPS| Rs. 6,425,240.64

T-726/RFX- |3x660MW Koradi TPS.
3000055387

2 |660MW/C&I/ |Supply of Servo Valves For Governing system at| Rs.41,725.00

Rs. 3,822,500.00

3 | 660MW/WTP/| Work contract for Design,Fabricate and Installation of| Rs. 19,337.00
T-727/RFX- |anti-corrosive FRP ladders, walkway railing supportand| Rs. 1,583,700.00
3000055899 | gratings over bulk storage acid and alkali tanks at water
treatment plant of 3 x 660 MW KTPS Koradi.

3000055910 |at3X660MW, KTPS, Koradi.

4 |660MW/EMT/|Work Contract for repairing and rewinding of| Rs.12,421.00
T-728/RFX- |Submersible Pump Motors as and when required basis| Rs. 892,158.00

T-729/RFX- |3X660MW, Koradi TPS.
3000055946

5 | 660MW/C&I/ |Procurement of O2 Analyser Complete assembly at| Rs.47,961.00

Rs. 4,446,100.00

3000055990 |210MW, KTPS, Koradi

6 |210MW/CHP/|Procurement of Essential Fluid Coupling FC-20| Rs. 6,345.00
T-730/RFX- |required for important Conveyor Drive system at CHP| Rs. 284,500.00

FORMORE DETAILSLOG ONTO WEBSITE.

KORADI, NAGPUR. MOBILE NO.: +91-8411958622,
E-MAIL ID: eepurchasekoradi@ mahagenco.in

VENDORSARE REQUESTED TO REGISTER THEIR FIRMS FOR e-TENDERING.

FOR ANY QUERIES CONTACT: EXECUTIVE ENGINEER (PURCHASE), KTPS,

MAHAGENCO, KTPS, KORADI

---Sd/---
CHIEF ENGINEER (O&M)

>
s
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Active Pharma Sciences

ooy

resolution as setoutin the notice.

postal ballot notice for information purpose only.

Saturday, April 19,2025, at5.00 P.M. (IST).

informed that:

* Theremote e-voting shallend on Saturday, April 19, 2025, at 5.00 P.M. (IST);

date and time.

ofthe Company (www.solara.co.in) and of CDSL (www.evotingindia.com).

Mr. V. Nagaraj/Mr. Narasimhan

Place : Chennai
Date : March 20, 2025

SOLARA ACTIVE PHARMA SCIENCES LIMITED

Registered Office: 201, Devavrata, Sector 17, Vashi, Navi Mumbai, 400 703

Tel: +91 22 27892924; Fax: +91 22 27892942

Corporate Office: Second Floor, Admin Block, No.27 Vandaloor Kelambakkam Road, Keelakottaiyur Village, Melakottaiyur (Post),
Chennai 600 127. Tel: +91 44 47406200; Fax: +91 44 47406190; Email: investors@solara.co.in; Website: www.solara.co.in

NOTICE OF POSTAL BALLOT & E-VOTING

Members of Solara Active Pharma Sciences Limited (“the Company”) are hereby informed that, pursuant to the provisions of Section
110 and other applicable provisions, if any, of the Companies Act, 2013 (the “Act”) read with Rule 20 and Rule 22 of the Companies
(Management and Administration) Rules, 2014 (the “Rules”), Regulation 44 of Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“Listing Regulations”), General Circular No. 14/2020 dated April 8, 2020,
General Circular No. 17/2020 dated April 13,2020, and the latest one being General Circular No. 09/2024 dated September 19, 2024 (the
“MCA Circulars”) and any other applicable laws and regulations, the Company seeks approval by way of postal ballot in respect of the

Members are hereby informed that, the company has on Thursday, March 20, 2025, sent postal ballot notice dated March 20, 2025
through electronic mode to the members of the Company whose names appeared on the Register of Members / List of beneficial owners
as received from depositories i.e. Central Depository Services (India) Limited (“CDSL”) and National Securities Depository Limited
(“NSDL”)as on Friday, March 14, 2025 (“Cut-off date”) and who have registered their email address with the Company / Depositories,
for seeking approval by postal ballot only through remote e-voting. A person who is not amember as on Cut-off date, should treat the

In terms of MCA circulars, the company will send postal ballot notice in electronic form only and the hard copy of Postal Ballot Notice
along with Postal Ballot Forms and Pre-paid Business Reply Envelope will not be sent to the Members for the present Postal Ballot and
Members are required to communicate their Assent or Dissent through the remote e-voting system only.

The Company has engaged the services of M/s. Central Depository Services (India) Limited ('CDSL’) for the purpose of providing remote
e-voting facility to all its members. Remote e-voting shall commence from Friday, March 21, 2025, at 9.00 A.M. (IST) and ends on

Members holding shares either in physical form or dematerialized form, as on the cut-off date, may cast their votes electronically on the
business as set forth in the Notice of postal ballot through the electronic voting system of CDSL ('remote e-voting'). Members are hereby

* Theremote e-voting shall commence on Friday, March 21, 2025, at 9.00 A.M (IST);

* The cut-off date for determining the eligibility to vote by remote e-voting shall be Friday, March 14, 2025;
* Remote e-voting module will be disabled after 5:00 p.m. on Saturday, April 19, 2025, and voting will not be allowed beyond the said

The detailed procedure for remote e-voting is given in the Postal ballot Notice. Postal Ballot Notice can be downloaded from the website

The Board of Directors of the Company has appointed, Mr. Preetham Hebbar (CoP No. 21431) of M/s. Preetham Hebbar & Co., Practicing
Company Secretaries, as the Scrutinizer for conducting the Postal Ballot e-voting process in a fair and transparent manner.

The Scrutinizer will submit his report to the Chairman or any other Director of the Company as authorized by the Board of Directors, after
completion of scrutiny of e-voting votes but not later than two working days from the date of conclusion of the Postal Ballot process, and
the result of the Postal Ballot will be declared on or before Tuesday, April 22, 2025 at any time before 5.00 P.M. (IST) at the Registered /
Corporate Office of the Company. The result of Postal Ballot along with the Scrutinizer’s Report shall be communicated to the Stock
Exchange(s) where the securities of the Company are listed and will be displayed on the Notice Board of the Company at the Registered
Office and the Corporate Office and also be uploaded on the Company’s website at www.solara.co.in

In case you have any queries or issues regarding e-voting, shareholders may refer the Frequently Asked Questions (“FAQs”) and
e-voting manual available at www.evotingindia.com under help section or write an email to helpdesk.evoting@cdslindia.com or contact
toll free no. 1800 21 09911 or contact Company’s RTA M/s. Cameo Corporate Services Limited, Subramanian Building, #1, Club
House Road, Chennai 600 002, Ph: 91-44 - 2846 0390 Fax: 91-44 - 2846 0129 Email: Investor@cameoindia.com Contact Persons:

All grievances connected with the facility for voting by electronic means may be addressed to Mr. Rakesh Dalvi, Sr. Manager, Central
Depository Services (India) Limited, A Wing, 25th Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Joshi Marg, Lower Parel
(East), Mumbai - 400013 or send an email to helpdesk.evoting@cdslindia.com or call at Toll free no. 180021099 11.

For Solara Active Pharma Sciences Limited

By Order of the Board

Sd/-

S. Murali Krishna

Company Secretary
Membership Number: 13372
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NOTICE
No. DUBA/Cons/434/MR/2025-(17)
MR.ADITYAJAYESH SHAH
S/o JAYESH VITHALDAS SHAH
RESIDENT OF 43 44 RESHAM CO OP SOCIETY, 120 FEET ROAD OFF JP
ROAD, SEVEN BUNGLOWS, VERSOAANDHERIW, MUMBAI
PRESENT ADDRESS VILLA NO 236, MIRA 4, AL QUDRA ROAD, DUBAI
LAND, DUBAI, UAE
AND MISS. MAMTARAJESH JOSHI
DAUGHTER OF JOSHIRAJESH HARILAL
RESIDENT OF M/4/66/514 SHASTRI NAGAR, SHOPPING CENTRE
NARANPURA,AHMEDABAD, PIN 380013, GUJARAT,INDIA
PRESENT ADDRESS VILLA 23, CASABLANCA 2, AL BARSHA 1,DUBAI,
UAE

DATED: 18/03/2025

ABOVE MENTIONED INDIAN NATIONALS ARE PRESENTLY
RESIDING IN THE UAE HAVE GIVEN NOTICE OF INTENDED MARRIAGE
BETWEEN THEM UNDER THE FOREIGN MARRIAGES ACT, 1969. IF
ANYONE HAS ANY OBJECTION TO THE PROPOSED MARRIAGE, HE/SHE
SHOULD FILE THE SAME WITH THE UNDERSIGNED ACCORDING TO THE
PROCEDURE LAID DOWN UNDER THEACT/RULES WITHIN THIRTY DAYS
FROM THE DATE OF PUBLICALTION OF THISNOTICE ON
Email:cons1.dubai@mea.gov.in, cons3.dubai@mea.gov.in.

Sd/-

(Pabitra KR. Majumder) Marriage Officer)

Consulate General of India

P.0.BOX:737, DUBAI (UAE)

FAX NO.0097143970453

Email: cons1.dubai@mea.gov.in, cons3.dubai@mea.gov.in
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arfSreett SHgErRT (FER . 9 TG THIVTATE §R SR Q81 0 | oS g1eeraieles, SeTegTyl, HIeHTTd qideht fSegt =
FE{ A :ﬂFﬁ((E%* 1) ( A (03_03\__'“:";&) R ) é 43303 2% « Members of the Company are hereby i that to the pl of Section 110 and 108 ¢ | wTife wefer A= feara wm Tegudt wrasge fafues

Tﬁ p— = - of the C Act, 2013 (‘Act’) read with Rule 22 and 20 of the Companies (Management and 3 | FTfe Feferran Taa= afE 93.99.3080%
(Y0 ST U 3. THo % Cwoo) R¥-03-03Y [F.3%¢6o¥Y [~ 58 %. 3%, I Fee ®. %¢, feE w. ), Administration) Rules, 2014 and amendments there to Secretarial Standard-2 on General Meetings - o - : :

. 3 | ide FHofar <A1 siqia e/ Fieviid ome o | st were-
i BT (FieR) (%. TRV TG FTOET ESR oresTares, HE HieaT U, -3 2 0xs o Famh (the “SS-2"), and Regulation 44 of the Securities and Exchange Board of India (Listing Obligations e / it
TR TE BT (EE Hoiar ¢) oI ) TAHIT (03-03-303Y) FTIOT ST ST Zpd Ll)isclos:r:‘ lti.quiir.eme?is) ieiuluﬁor;s, 2(?15|uzfi other ur;;li;:uble p:;/'isi?ps of the Ac1,c|:ules; o = SFed 7 s |avhuos oA Rac R0y
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. T T 4 thereof for the time being in force and as amended from time to time), read with the General Circular e : 9 T rrw 9 = = -
et Tt e (i) (& e o e wm e e ) | - 9, wge g1 e s gt e, No. 09/2024 (in continuation to the circulars issued earlier in this regard) issued by the Ministry of “ e BN a5 ;nﬁw » AT ot e 7. -6, S e, S g
TSfa STed I (HE Hear £ ) TAHIY (03-02-203Y) Hé'xw“’?- Corporate Affairs (the “MCA Circulars”) and Secretarial Standard on General meeting issued by ( ) T , 313 (), e e, » T Y000k}
(WWW% @02‘{\9?22) 3¥-03-303Y /5'53“%—\; /_ 6. . 96, M. 1963, 198y, ZZEE,WW, Institute of Company Secretaries of India, that the resolutions as set out in the Notice are s c i WTﬂERR» | 2e0% R0
T (EF\'fET() (=. wa FediE TR A = ) it W‘E T W, TRFH-¥33309 3% for consideration by the Members of the Company for passing through electronic voting (e-voting) o |Arerdt frofar sfien wwmeish siarfm e 2%¥.0%.%03%
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Tl e SR (W8 Fegn 1) TAHY (03-03-3034) AT AT A0 A720ft iR STl e 3. : STEiafeTE /SR -0 03 /Sl -

o Appointment of Mr. Sandeep Jain (DIN: 02231601) as Whole Time Director of the Company and

remuneration payable to him - Special Resolution
e Introduction and of Arkade D

Scheme 2025 - Special Resolution

Stock Option Plan (ESOP)

pers

In compliance with the requirements of the MCA Circulars, Company has sent the Postal ballot notice
on 19th March, 2025 only through electronic mode to those members whose email addresses are
registered with the Company or with the RTA or with the Depositories and whose names are
recorded in the Register of Members of the Company as on Friday. 14th March 2025 (Cut-off date),
Members may note that the Postal Ballot Notice made available on the website of Company's
website hitps: in/ and c icated to BSE Limited on www.bseindia.com ,National Stock
Exchange of India Ltd on https://www.nseindia.com and that of RTA Bigshare Service Pvt. Lid.

on hitps://ivote.bigshareonline.com.

The Company has engaged the services of Bigshare Services Pvt. Ltd. to provide e-voting facility to

its members. The remote e-voting period commences from 9.00 AM (IST) on Friday, 21st March
2025 and ends at 5.00 PM (IST) on Saturday, 19th April 2025. The e-voting facility would be disabled
after the end of the said period. The result of the Postal Ballot process will be announced by the
Chairman on or before Tuesday 22nd April 2025 at 5.00 p.m.

The Board has appointed Deepti Joshi & Associates Practicing Company Secretaries as Scrutinizers

for conducting Postal Ballot only through remote e-voting process in fair and transparent manner
and the evoting results along with the Scrutinizer’s report will be displayed at the registered office of
the Company and hosted on the Company’s and RTA’S website.

In case shareholders/ investor have any queries regarding E-voting, you may refer the Frequently

com,

Asked Questions (‘FAQs’) and i-Vote e-Voting module il at https://i

under download section or you can email us fo i com
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PUBLIC NOTICE

This is to inform the general public that the
Original Sale Deed executed between 1).
MR. AYUB YASIN SUNASRA, 2). MR.
YUNUS MIYAJI KADIWAL, 3). MRS.
RASHIDA YUNUS KADIWAL, 4). MISS.
SAFIA YUNUS KADIWAL, 5). MISS.
SABIHA YUNUS KADIWAL, 6). MR.
ZAHIR ABBAS NISAR HUSEIN
SULEMAN, 7). MR. NISAR HUSEIN
ALIBHAI SULEMAN, 8). MRS. NARGIS
NISAR HUSEIN SULEMAN, 9). MRS.
MUSHABBEHA S. VAKALIA, AND 10).
MRS. RIZVANA N. CHOUDHARY, of
ONE PART AND 1) NIKHIL AGARWAL S/o
Sh. Umesh Chand Agarwal & 2) SUSHANT
AGARWAL S/o Sh. Ajay Agarwal of the
OTHER PART which was dated 12
November 2014 pertaining to the property
located at Office No.1, 5" Floor,
admeasuring 675 Square feet Carpet,
along with One Car Parking Slot bearing
No.32 in Basement, in the building known
as “Techniplex II” situated at S. V. Road,
Goregaon (West), Mumbai-400 104,
situated on C. T. S. No. 72, 72/1 to 5, 72,
72/1 to 5/1 to 14, Village Chincholi,
Taluka Borivali, Mumbai Suburban
District, has been misplaced/lost.

Now, the said property is purchased through
a registered Sale Deed dated December 19,
2024 by Our Client M/s. TWO M CONNECT
PRIVATE LIMITED from M/s. Swastic Plastic,
who was a subsequent buyer of the said
property from 1) Nikhil Agarwal s/o Sh.
Umesh Chand Agarwal & 2) Sushant
Agarwal s/o Sh. Ajay Agarwal.

Despite diligent efforts, the document has
not been recovered. The public in general
is advised to not carry out any transaction/
deal on the basis of the said lost document
and If any person or entity found/finds the
said document, they are requested to
return to the address: Impetus Legal, Unit
no.1, 5" Floor, Techniplex I, Techniplex
Complex, Off S.V. Road, Goregaon (West),
Mumbai-400062.
Adv. Hitesh V. Rajpurohit
For Impetus Legal
Advocates & Legal Consultants
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line.com or call us af: 1800 22 54 22, 022 62638200 or send request to Ms. Harshada Ghorpade,
Executive-Bigshare Service Pvt Ltd. Office No S6-2, 6th floor Pinnacle Business Park, Next to Ahura
Centre , Mahakali Caves Road, Andheri (East) Mumbai - 400093.

For Arkade Developers Lid.
(Formerly known as Arkade Developers Pvt. Ltd.)

Sd/-
Sheetal Haresh Solani
Company Secretary & Compliance officer

Date : 21st March, 2025
Place : Mumbai
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